
Ce i'l t r-a 1 Ad mi n i s r a t i v e T r-i b u n a 1
Principal Eiench, New Delhi

0,. A „ No „1519/2002

Ho n b 1e S h r i S hia n ke r Ra j u , He mb e r ( J )

Wednesdayj, this the 5th day of June^, 2002

D h a r me n d r a Ku ma r u p t a
C--8 E „ S „ IC „ Staf f Qu a rte rs

Ganesh Peth

Nagpur - 440 018„ ~ Applicant

(By Advocate: Sh- C..E^-Garg)

Vs.

1,. Director General of Health Services
West 13lock No„l„ Wing No„6
Secto r-1 j, R - K.. Pu ram
New Delhi - 110 066„

2» Ass i Stan t 0 i recto r Gen e ra1 (M„S„)
Government Medical Store Depot

Murnbai Central

Mumbai - 400 008„

3 „ D i r e c tor Gen e r a1
Employees State Insurance Corporation
New Delhi - 110 001,, Respondents

Q...JiJl_EJi„LOrali

By Shan ker Raj u, M(J)^

Heard the learned counsel-

2„ Applicant has sought counting of the

period from 6-3-1983 to 2„6„19S8 as qualifying service

for the purpose of pensionary benefits- Despite

representation, request of the applicant has not been
I

acceded to_

/rao/

3- In this . view of the matter, the OA is

disposed of with direction to the respondents to treat

the present OA as representation of the applicant for

counting of service of the applicant and dispose of

I.fie same by a detailed and speaking order within three

months from the date of receipt of a copy of this

order- Mo costs.

S-
(Shanker Raju)

Member (.\T)




